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Dr. Saugath Roy, Counsel for applicant. 

Learned counsel for the applicant submits that the 
applicant filed an appeal dated 04.05~2013 (Annexure A/2) but 
the same has not been decided by the competent authority so 
far though more than six months have passed. He prayed that 
the competent authority be directed to decide the appeal of the 
applicant within a stipulated period.· 

In the interest of justice, the respondents are dir.ected to 
consider and decide the appeal of the applicant dated 

,. 04.05.2013 (Annexure A/2) within two months by passing a 
speaking & reasoned order according to the provisions of law. 

If the applicant is aggrieved by the decision of the 

I 
respondents, he is at liberty to file substantive OA. 

I With these observations, the OA is disposed of with no 
1 order as to costs. 
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